FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
FURURE CORPORATE RESOURCES PRIVATE LIMITED OPERATING AS
INVESTMENT COMPANY AT MUMBAI, MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along | Future Corporate Resources Private
with CIN No. Limited
CIN: U74140MH2007PTC175603
2. | Address of the registered office ' Ground Floor, Shop No. 1, Laxmi
Narayan Stationary, Prem Nagar, Opp.
Meghwadi, Jogeshwari East, Mumbai -
400060, Maharashtra

3. | URL of website -

4. | Details of place where majority of fixed | The Company was operating as group
assets are located investment company and was also

engaged in business activities of loyalty
program, media releases, and telecom
talk-time.

For further details write an email to
irp.ferpl(@aegisipe.com.

5. | Installed capacity of main products/ | The company is not operational.
services

6. | Quantity and value of main products/ | Nil
services sold in last financial year

7. | Number of employees/ workmen Nil

8. | Further details including last available | Expression of Interest is being invited
financial statements (with schedules) of | for all assets except the excluded assets
two years, lists of creditors *are | of the Corporate Debtor in terms of
available at URL: Regulation 36A and Regulation

36B(6A) of the Insolvency and
Bankruptcy Board of India (Insolvency
Resolution Process for Corporate
Persons) Regulations, 2016. For further
details, write an email to
irp.ferpl@aegisipe.com.

9. | Eligibility for resolution applicants | The resolution applicants must be
under section 25(2)(h) of the Code is | eligible under Section 29A of the
available at URL: Insolvency and Bankruptcy Code, 2016.

For detailed EOI and eligibility criteria,
please write an email to
S irp.ferpl@aegisipe.com.
; 10. | Last date for receipt of expression of | 03 December 2025
T ‘&\ interest :
20722073 ? 11.| Date of issue of provisional list of | 06 December 2025
ey prospective resolution applicants




12.| Last date for submission of objections | 11 December 2025
to provisional list

13. | Date of issue of final list of prospective | 13 December 2025
resolution applicants

14.| Date of issue of information | 13 December 2025
memorandum, evaluation matrix and A
request for resolution plans * to
prospective resolution applicants

15.| Last date for submission of resolution | 12 January 2026
plans

16. | Process email id to submit Expression | irp.ferpl@aegisipe.com
of Interest

Date: 12 November 2025

Place: Mumbai
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2022-2023

Aegis Resolution Services Private Limited

through authorised signatory Avil Menezes

As Resolution Professional of Future Corporate Resources Private Limited
Registration No. IBBI/IPE-0118/IPA-1/2022-23/50041

Authorisation for Assignment valid till 30 June 2026

Address: 106, Kanakia Atrium 2, Cross Road ‘A’,

Chakala MIDC, Andheri East, Mumbai — 400 093

Email: irp.ferpl@aegisipe.com, avil@caavil.com




PUBLIC NOTICE

NOTICE is hereby given that Mr.
Ramakrishnan Subramanian and
Mrs. Chandrika Ramakrishnan
(“the Owners”) have agreed with
our client to transfer and sale of the
Premises more particularly described
in the Schedule hereunder written
(“Premises”) as per a signed
Memorandum of Understanding
dated 06th November, 2025 by and
between our clients and the Owners.
All persons / entities including inter
alia any bank and / or financial
institution and / or authority having
any right, title, benefit, interest, share,
claim or demand of whatsoever
nature in respect of the Premises or
any part/s thereof, or in respect of any
title documents whatsoever including
any missing/ lost title deed with
respect to the said Premises by
way of sale, transfer, exchange,
assignment, mortgage, charge,
gift, trust, covenant, monument,
inheritance, claim, possession, lease,
sub-lease, license, lien, maintenance,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FURURE CORPORATE RESOURCES PRIVATE LIMITED

OPERATING AS INVESTMENT COMPANY AT MUMBAI, MAHARASHTRA
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor
along with CIN No.

Future Corporate Resources Private Limited
CIN: U74140MH2007PTC175603

Address of the registered office

Ground Floor, Shop No. 1, Laxmi Narayan
Stationary, Prem Nagar, Opp. Meghwadi,
Jogeshwari East, Mumbai - 400060,
Maharashtra

URL of website

|

Details of place where majority of
fixed assets are located

The Company was operating as group
investment company and was also engaged
in business activities of loyalty program,
media releases, and telecom talk-time.

For further details write an email to
irp.ferpl@aegisipe.com.

Installed capacity of main
products/ services

The company is not operational.

easement, devise, bequest, 6. | Quantity and value of main products/ |Nil

encumbrance, family arrangement/ services sold in last financial year

settlement, decree or order of any 7. | Number of employees/ workmen Nil

Court of Law, contracts/ agreements, 8. | Further details including last available |Expression of Interest is being invited for all

development rights or otherwise
howsoever are hereby requested to
make the same known in writing
along with notarially certified true
copies of documentary proof to the
undersigned at its office, within 14
(fourteen) days from the date of
publication hereof, failing which such
right, title, benefit, interest, share,

financial statements (with schedules)

of two years, lists of creditors are
available at URL:

assets except the excluded assets of the
Corporate Debtor in terms of Regulation
36A and Regulation 36B(6A) of the
Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for
Corporate Persons) Regulations, 2016.
For further details, write an email to
irp.fcrpl@aegisipe.com.

claim and/or demand, if any, shall be 9.
deemed to have been waived and/or
abandoned and no such claim will be
deemed to exist.

THE SCHEDULE HEREINABOVE
REFERRED TO: (Premises)

Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

The resolution applicants must be eligible
under Section 29A of the Insolvency and
Bankruptcy Code, 2016.

For detailed EOIl and eligibility criteria,
please write an email to
irp.ferpl@aegisipe.com.
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MUMBAI SLUM IMPROVEMENT BOARD
A REGIONAL UNIT OF

(MAHARASHTRA HOUSING AND AREA
DEVELOPMENT AUTHORITY)
Tel. No. 022-66405432, E-mail - eewest.msib@mhada.gov.in
Ref. no. EE/West/MSIB / e-Tender /206 / 2025-26
e-TENDER NOTICE No. 206

Executive Engineer (West) Division, Mumbai Slum Improvement Board, (Unit of MHADA) Room No. 537, 4th
floor, Griha Nirman Bhavan, Bandra (East), Mumbai-400051 Phone Number (022) 66405432 is inviting Open Tender
/ Regular e-Tender for the 10 number of work in the form of B1 (Percentage Rate) from the contractors registered
with PWD / MHADA / CPWD / CIDCO / MES / MJP / MIDC / Indian Railway / BPT / MCGM in the corresponding
appropriate class of contractor or any Govt. / Semi Govt. organization, vai online e-tendering system. The detailed
Tender Documents shall be available & can be downloaded from Government of Maharashtra portal
https://mahatenders.gov.in. Bidding documents can be loaded on the website. The tender schedule as follows.

Date of time
period

24/11/2025 3.00 pm.

Sr. Stage Dese.
No.

1 Documents sale start

Date of time period | Sr.
No.

17/11/2025 10.30 am. | 2

Stage Dese.

Documents sale

end
3 Technical bid opening 25/11/2025 3.05 pm. 4 Price bid 26/11/2025 10.30 am.
onward opening onward

The Competent Authority reserves the right to reject any or all the tenders without assigning any reason
thereof Conditional offers will not be accepted.
Note. 1 Please refer detailed tender notice on website.
Note. 2 Corrigendum / Amendments if any could be published only on the website.
Sd/-
Executive Engineer (W)
M S | B Board, Mumbai

Follow us: @mhadaofficial
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MHADA - Leading Housing Authority in the Nation
CPRO/A/930

www,freepressjournalin

C’CITIZENCREDIT Registered Office: CITIZENCREDIT CENTRE, CTS No. 236,
O s i | Marve Road, Orlem, Malad West, Mumbai - 400 064.

Flat No. 502 admeasuring 121 10.
square meters carpet area, on the

Last date for receipt of expression 03 December 2025

of interest

5th floor of Vinayak Aangan Co- 11.
operative Housing Society Limited

Date of issue of provisional list of 06 December 2025

prospective resolution applicants

registered under the provisions of 12

r fen 11D ber 2025
Maharashtra Cooperative Societies coember

.| Last date for submission of
objections to provisional list

Act, 1960 bearing Reg. No. Mum/
Wsg/Hsg/Te/8228/2002-2003
situated at Final Plot no. 1236, Old

13.| Date of issue of final list of 13 December 2025

prospective resolution applicants

Date of issue of information 13 December 2025
memorandum, evaluation matrix and
request for resolution plans to

prospective resolution applicants

Prabhadevi Road, Prabhadevi, | ||*
Mumbai 400 025 lying and being on
plot of land bearing Cadastral
Survey No. 1043 of Lower Parel

15.| Last date for submission of
resolution plans

Division together with 2 (two) open 12 January 2026

car parking spaces and along with

Process email id to submit
Expression of Interest

05 (five) fully paid-up shares of Rs. 16.
50/- each of the said Society bearing

irp.ferpl@aegisipe.com

Nos. 31 to 35 (both inclusive) under
Share Certificate No. 007 dated 11th
August, 2002.

Dated this 12th day of November, 2025

Date: 12 November 2025

Place: Mumbai

Sdy/-

Aegis Resolution Services Private Limited

Sd/- - - )
A . through authorised signatory Avil Menezes
Ms. iza Khatri As Regolution Profess%onal o); Future Corporate Resources Private Limited
AAK Legal

Registration No. IBBI/IPE-0118/1PA-1/2022-23/50041
Authorisation for Assignment valid till 30 June 2026
Address: 106, Kanakia Atrium 2, Cross Road ‘A’,
Chakala MIDC, Andheri East, Mumbai - 400 093

Email: irp.fcrpl@aegisipe.com, avil@caavil.com

Advocates & Solicitors
Sir Vithaldas Chambers,
508, 5th Floor, 16,
Mumbai Samachar Marg,
Fort, Mumbai 400001

KOTAK MAHINDRA BANK LIMITED

Email:- aziza@aaklegal.in
Registered Office: - 27 BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai -400 051.
Corporate identity No. L65110MH1985PLC038137).

Branch Office at, Admas Plaza, 2nd Floor, 166/16, CST Road, Kolivery Village, Kunchi Kurve Nagar,

@ kotak’
Near Hotel Hare Krishna, Santacruz East, Mumbai - 400098.

E - AUCTION CUM SALE NOTICE OF IMMOVABLE PROPERTY
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with proviso to Rule 8 (6) & 9 (1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the Public in general and in particular to the Borrower (s), Guarantor (s) and / or Mortgagor (s), that the below described
immovable property mortgaged / charged to Kotak Mahindra Bank Limited (“Secured Creditor”), the Physical Possession of which has been
taken by the Authorized Officer of the Secured Creditor on 15th of March of the year 2024 will be sold through E-Auction on “AS IS WHERE IS
BASIS”, “AS IS WHAT IS BASIS”, “WHATEVER THERE IS BASIS” and “NO RECOURSE BASIS” on 03-12-2025, for recovery of
Rs.93,45,720.79/- (Rupees Ninety Three Lakhs Forty Five Thousand Seven hundred Twenty & Paisa Seventy Nine Only) as on 11th
September, 2025 together with further interest and other charges thereon at the contractual rates upon the footing of compound interest until
payment/realization due to Kotak Mahindra Bank Limited, being the Secured Creditor, from the Borrower / Mortgagor/s / Guarantor/s namely 1.
Ms. Pallavi Dalmia (Borrower), 2. Mr. Vipul Dalmia (Co-Borrower/Guarantor), 3. Mrs. Vinita Dalmia (Co-Borrower/ Guarantor) having
LoanAccountNo. Hf37267977.
The details /description of Inmovable Property put up for auction, the Reserve Price, the Earnest Money Deposit and the Auction Schedule are
mentioned below:

f Last date for . : Earnest Money
Sr. Name of the Details Of Inmovable b Date & Time Reserve Price h
: submission of : Deposit
No. Mortgagor/s Property put for E — Auction online bid of E-Auction (INR) (EMD) (INR)
1. | Ms. Pallavi Dalmia |, ] . Rs. 22,45,100/-
(Borower), | LI pe o e o e 03122025 | RS:224,51.0001 | (Rupees
2. | Mr. Vipul Dalmia (Co- Eearin Flapt No. 2101 p Sayi 02-12-2025 between 11.00 (Rupees Two Twenty Two
Borrower/Guarantor), 19 F ' g up to 05:00 . Crore Twenty Four | Lakhs Forty
- . " | Sapphire, Adi Sankaracharya Marg, a.m. to 12:00 ¥ .
3| Mrs, Vinita Dalmia |\ 00 Chandivali, Powai, Mumba |~ P™ m Lakhs Fifty One | Five Thousand
(Co-Borrower/ 4000976 . ' ’ p-m. Thousand Only) | One Hundred
Guarantor) ’ Only)
The undersigned may at his absolute discretion and on request from the prospective buyers, arrange for inspection of the said
property on 21-11-2025 between 011:00 am to 04:00 pm through his authorized representative/agent.

Important Terms & Conditions of Sale: 1) The E - Auction shall be conducted only through “Online Electronic Bidding” through website
https:/lwww.bankeauctions.com/ on 03-12-2025 from 11.00 a.m. to 12.00 p.m with unlimited extensions of 5 minutes duration each. 2) For
details about E-Auction, the intending bidders may contact M/s. C1 India Pvt. Ltd through P. Dharani Krishna, through Tel. No.:
+917291971124,25,26, Mobile No. 9948182222 & E-mail ID: delhi@c1india.com, andhra@c1india.com & support@bankeauctions.com. 3)
The intending bidders may visit the Bank's official website - https://www.kotak.com/en/bank-auctions.html for auction details and for the terms
and conditions of sale. 4) For detailed terms and conditions of auction sale, the bidders are advised to go through the portal
https:/lwww.bankeauctions.com/ and the said terms and conditions shall be binding on the bidders who participate in the bidding process. 5) Itis
requested that the interested Bidder/s are required to generate the login ID and password from the portal https://www.bankeauctions.com/
before uploading the bid and other documents. 6) The bid form has to be filled in the prescribed form and is to be submitted / uploaded online only
along with KYC documents of the Bidder/s on the portal https://lwww.bankeauctions.com/ on or before 02-12-2025 up to 05.00 p.m. and the Bid
form of the duly filled and signed bid documents and KYCs of the Bidder/s should be sent to the authorized officer at the branch office/regional
office as provided herein above. 7) Prospective bidders may avail online training, for generating Login ID and password and for online bidding
process etc., from M/s. C1 India Pvt. Ltd., https://www.bankeauctions.com on above mentioned contact numbers. 8) Earnest Money Deposit
(EMD) shall be deposited by way of Demand Draft in favour of 'Kotak Mahindra Bank Limited' payable at Mumbai, along with self-attested copies of
the PAN Card, Aadhaar Card, Residence Address Proof, Board Resolutions in case of company and Address Proof as specified above along with
the requisite bid/tender form in this regard on or before 02-12-2025up to 05:00 p.m. In case of delay in depositing the EMD and/or submission of
Bid documents within the prescribed time limits due to any technical glitch, the Authorized Officer, to maximize the bid participation and inter-se
bidding process, at its sole discretion and upon his satisfaction, can accept the Bid/s received after the schedule cutoff time without giving any
disclosure to any person. Any bid submitted without depositing the EMD amount shall stand automatically rejected. The EMD deposited by the
proposed bidder shall not earn any interest. 9) The bid price to be submitted shall be equal to and / or above the Reserve Price and during the
bidding process, bidders who have submitted bids shall improve their further offers in multiples of INR 1,00,000/- (Rupees One Lakh Only). 10) In
case any bid is placed within last 5 minutes of the closing time of the e-auction proceeding, the closing time shall automatically and immediately get
extended by another 5 minutes. 11) The successful bidder has to deposit 25% of the highest bid amount (including EMD already paid) immediately
on closure of the e-auction sale proceedings or on the following working day in case business hours is closed on the day of E - Auction, in the mode
stipulated as above. The balance 75% of the highest bid amount shall have to be deposited within 15 days from the date on which the acceptance
Iconfirmation of sale is conveyed to such successful bidder or such extended period which shall be at the sole discretion of the Authorized Officer
and within the provisions of SARFAESI Act, 2002 and the Security Interest Rules, 2002.12) The highest bidder will not have any right and title over
the property until the Sale Certificate is issued in his favour subject to realization of entire Auction Price and other incidental expenses. Sale shall be
subject to terms and conditions of E - Auction and confirmation by the Secured Creditor to that effect. 13) If the successful bidder fails to deposit the
entire bid / auction amount, the amount already deposited by the successful bidder shall be forfeited and the defaulting bidder shall neither have
claim on the property nor on the amounts deposited. The Authorized Officer shall be free to exercise any one or more rights available to himin terms
of the provisions of SARFAESI Act, 2002 and the Security Interest Rules, 2002, in respect of the auction property. 14) On receipt of the entire sale
consideration within the stipulated period as mentioned above, the Authorized Officer shall issue the Sale Certificate, the sale shall be completed
thereafter, and Kotak Mahindra Bank Limited shall not entertain any claims. 15) The sale certificate shall be issued in the same name in which the
Bid is submitted. No request for inclusion/substitution in the sale certificate of names of any person(s) other than those mentioned in the bid shall be
entertained. 16) The EMD amount, to the unsuccessful bidder/s, shall be returned by Kotak Mahindra Bank Ltd, in their accounts by way of
RTGS/NEFT/Funds Transfer, within 10 (Ten) working days and without any interest. 17) The Authorized Officer has the absolute right to accept or
reject a bid or postpone/cancel the notified E — Auction Sale without assigning any reason. In the event of postponement/cancellation of the E -
Auction Sale after submission of the bids, EMD submitted by the bidders will be returned, without interest and in case the bids are rejected,
Authorized Officer can negotiate with any of the bidders or other parties for sale of the property by private treaty. 18) In an event of failure of the E —
Auction Sale for the want of bids or otherwise or for any other reason, the Authorised Officer can enter into a private treaty for sale of the property, as
awhole or any part thereof, with the proposed purchaser or any other party providing an offer to purchase the property. 19) In the event where a
bidder is declared as the successful bidder in the e-auction sale conducted and subsequent to that, if the auction proceedings are stayed by any
Court/Tribunal, atany stage till the stage of issuance of the sale certificate and handing over the possession, including but not limited to restraining
the bank from further proceedings, then the bidder shall not have any right to claim the refund of the EMD/amount so deposited by him /her or any
interest on the amount so deposited towards the sale of the property. The Bank at its sole discretion will refund the money so deposited, without any
interest and/or damages and/or claims and no communication will be entertained whatsoever in this regard. 20) The particulars of Secured Assets
specified in the Schedule hereinabove have been stated to the best of the information of the Authorized Officer / Secured Creditor, but the
Authorized Officer / Secured Creditor shall not be answerable for any error, misstatement or omission in this proclamation. 21) Any other
encumbrances are not known to the Bank. The Authorized Officer or the Bank shall not be responsible for any charge, lien, encumbrances, or any
other dues to the Government or anyone else in respect of property Auctioned. The Intending Bidder is advised to make their own independent
inquiries regarding the encumbrances on the property including statutory liabilities, arrears of property tax, electricity dues etc. The e-Auction
advertisement does not constitute any commitment or any representation of KMBL. The property is being sold with all the existing and future
encumbrances whether known or unknown to KMBL. The Authorised officer/Secured Creditor shall not be responsible in any way for any third
party claims/rights/dues; 22) All statutory dues/ other dues including registration charges, stamp duty, taxes etc. shall have to be borne by the
purchaser. 23) All outgoings charges i.e. Municipal Taxes, Maintenance/Society charges, Electricity and Water charges and any other dues or
taxes including transfer charges / fees in respect of the property put for Auction-cum-Sale under the present notice shall be paid by the successful
Bidder/Purchaser solely. 24) All other incidental charges (including but not limited to security charges or maintenance charges for preservation of
the property under the present auction) will be borne solely by the highest bidder from the date of issuance of Certificate of Sale, which will have to
be cleared / reimbursed to the Bank before registration of the Certificate of Sale. However at the sole discretion of the Authorized Officer, any just
and reasonable delay will be considered for exemption, without setting any precedent for future. 25) As per Section 194-1A of the Income Tax Act,
1961, TDS @1% shall be applicable on the sale proceeds, if the sale consideration is Rs. 50,00,000/- (Rupees Fifty Lakhs only) and above, the
Successful bidder/purchaser shall deduct and deposit 1% TDS, for the Property in the name of mortgagor, to be borne by him/her from the sale
price of the respective property and deposit the same with Income Tax Department, Furthermore only 99% of the Sale price is to be remitted to the
Bank. The Sale Certificate will be issued by the Bank, in favour of the Successful bidder/purchaser, only upon the receipt of Form 16B, Form 26QB
and the Challan evidencing the deposit of such TDS. 26) Sale will strictly be on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS”, “WHATEVER
THERE IS BASIS” & “NO RECOURSE BASIS" on the terms and conditions as mentioned herein, however the Authorized Officer shall have the
absolute discretionary right to change or vary any of the terms and conditions. The bidders are advised to make their own independent inquiries
regarding any encumbrances, Search in Sub-Registrar Office and Revenue Records and Municipal Records and any administrative Government
records relating to the concerned Property and shall satisfy themselves regarding the nature and description of the property, condition, any
encumbrances, lien, charge, statutory dues, etc. before submitting the bid for the concerned Property. 27) If the dues of the bank together with all
costs, charges and expenses incurred by them or part thereof as may be acceptable to the bank are tendered by/on behalf of the
Borrower/s/Guarantor/s/Mortgagor/s, at any time on or before the date fixed for sale, the auction / sale of asset may be cancelled. The Authorized
Officer reserves the right to accept any or reject all bids, if not found acceptable or to postpone/cancel / adjourn/discontinue or vary the terms of the
auction atany time without assigning any reason whatsoever and his decision in this regard shall be final. 28) The bidders shall be deemed to have
read and understood the terms and conditions of the sale and shall abide by the said terms and conditions. 29) The bidders should ensure proper
internet connectivity; power back up etc., The Bank shall not be liable for any disruption due to internet failure, power failure, or technical reasons or
reasons / contingencies affecting the E-Auction proceedings. 30) Kotak Mahindra Bank Limited or its employees will not be liable for any claims
from any participate in respect of the property put for sale. 31) The present notice is also uploaded on the Bank's official website i.e.
www.kotak.com and interested parties can visit the same also. 32) For inspection of the property or for any further details kindly contact Mr. Ashok
Motwani (Authorized officer) @ 9873737351, Email ID: ashok.motwani@kotak.com &/ or Mr. Ismail Deshmukh @ 9324906979 Email ID:
Ismail. Deshmukh@kotak.com

The Borrower (s) / Mortgager(s) / Guarantor(s) are hereby given STATUTORY 15 DAYS NOTICE UNDER RULE 6(2), 8(6) & 9(1) OF THE
SARFAESI ACT to discharge the liability in full and pay the dues as mentioned above along with upto date interest and expenses with in Fifteen
days from the date of this notice failing which the Secured Asset will be sold as per the terms and conditions mentioned above In case there is any
discrepancy between the publications of sale notice in English and Vernacular newspaper, then in such case the English newspaper will
supersede the vernacular newspaper and it shall be considered as the final copy, thus removing the ambiguity.

Special Instruction: - e-Auction shall be conducted by our Service Provider, M/s. C1 India Pvt. Ltd. on behalf of Kotak Mahindra Bank Limited
(KMBL), on pre-specified date, while the bidders shall be quoting from their own home/ offices/ place of their Bid as per their choice above the
Reserve Price. Internet connectivity and other paraphernalia requirements shall have to be ensured by bidders themselves. Please note that
failure of Internet connectivity (due to any reason whatsoever it may be) shall be sole responsibility of bidders and neither KMBL nor C1 India Pvt.
Ltd. shall be responsible for these unforeseen circumstances. In order to ward-off such contingent situation, bidders are requested to make all the
necessary arrangements/ alternatives whatever required so that they are able to circumvent such situation and still be able to participate in the e-
Auction successfully. However, it is requested to the Bidder(s) not to wait ill the last moment to quote/improve his/ her Bid to avoid any such
complex situations. sdl

MUMBAI SLUM IMPROVEMENT BOARD
A REGIONAL UNIT OF

(MAHARASHTRA HOUSING AND AREA
DEVELOPMENT AUTHORITY)
Tel. No. 022-66405432, E-mail - eewest.msib@mhada.gov.in

Ref. no. EE/West/MSIB / e-Tender /203 / 2025-26
e-TENDER NOTICE No. 203

Executive Engineer (West) Division, Mumbai Slum Improvement Board, (Unit of MHADA) Room No. 537, 4th
floor, Griha Nirman Bhavan, Bandra (East), Mumbai-400051 Phone Number (022) 66405432 is inviting Open Tender
/ Regular e-Tender for the 19 number of work in the form of B1 (Percentage Rate) from the contractors registered
with PWD / MHADA / CPWD / CIDCO / MES / MJP / MIDC / Indian Railway / BPT / MCGM in the corresponding
appropriate class of contractor or any Govt. / Semi Govt. organization, vai online e-tendering system. The detailed
Tender Documents shall be available & can be downloaded from Government of Maharashtra portal
https://mahatenders.gov.in. Bidding documents can be loaded on the website. The tender schedule as follows.

Sr. Stage Dese. Date of time period | Sr. Stage Dese. Date of time
No. No. period
1 Documents sale start | 14/11/2025 10.30 am. | 2 Documents sale | 21/11/2025 3.00 pm.
end
3 Technical bid opening 24/11/2025 3.05 pm. 4 Price bid 25/11/2025 10.30 am.
onward opening onward

The Competent Authority reserves the right to reject any or all the tenders without assigning any reason
thereof Conditional offers will not be accepted.
Note. 1 Please refer detailed tender notice on website.
Note. 2 Corrigendum / Amendments if any could be published only on the website.
Sd/-
Executive Engineer (W)
M S | B Board, Mumbai

Follow us: @mhadaofficial

MHADA - Leading Housing Authority in the Nation
(fJoXX]infc)o)

CPRO/A/931

E POSSESSION NOTICE 3

Whereas, the undersigned being the Authorised Officer of CITIZENCREDIT
CO-OPERATIVE BANK LTD, under Securitisation & Reconstruction of Financial Assets
and Enforcement of Security Interest Act 2002 (54 of 2002) and in exercise of powers
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued a Demand Notice dated 09.07.2025 under Section 13(2) of the said
Act, calling upon the Mortgagors/Borrowers/Guarantors, Mr. Sandeep Shantaram
Pilankar and Mrs. Ishwari Sandeep Pilankar Account No. 2090046070000004,
Ms. Laxmi Parshuram Kurne and Ms. Madhura Parag Chavan to repay the amount
mentioned in the Notice being Rs. 14,71,967.46 (Rupees Fourteen Lakhs Seventy One
Thousand Nine Hundred Sixty Seven and Paisa Forty Six only), which represents the
principal plus interest due as on 30.06.2025 together with further interest at the
contractual rate and all costs, charges and expense incurred and to be incurred till date of
payment within 60 days from the date of receipt of the said Notice.
The Mortgagors/Borrowers/Guarantors mentioned herein above having failed to repay
the amount, Notice is hereby given to the Borrowers and to the public in general that the
undersigned has taken Possession of the property described herein below in exercise of
powers conferred on him under sub-section (4) of section 13 of the said Act read with
Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the 07th day of
November of the year 2025.
The Mortgagors/Borrowers/Guarantors in particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will be subject
to the charge of CITIZENCREDIT CO-OPERATIVE BANK LTD., for an amount of
Rs. 14,71,967.46 (Rupees Fourteen Lakhs Seventy One Thousand Nine Hundred Sixty
Seven and Paisa Fourty Six only), due as on 30.06.2025, together with further interest at
the contractual rate and expenses, costs & charges etc. incurred and to be incurred
thereon w.e.f. 01.07.2025 until the date of payment.
The Borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

DESCRIPTION OF THE PROPERTY
Flat No. 5, Plot No. 5, 2nd Floor, Mahesh Apartment CHSL, Datar Colony, Shiv Mandir
Road, Near D.A.V. College, Bhandup East, Mumbai - 400 042 (Owned by Mr. Sandeep
Pilankar)

Date: 07-11-2025 Authorised Officer

Place: Mumbai For CITIZENCREDIT CO-OPERATIVE BANK LTD.

ARMB, Thane,
3rd floor, PNB Pragati Tower, Block-G,
Bandra Kurla Complex, Bandra East,
Mumbai 400051.
mail :cs8325@pnb.co.in

1¢] punjobnationol bk

Together for the better

TT 9% ﬁ Indian Bank

4 SATEER ALLAHABAD

ZONAL OFFICE : RECOVERY DEPT. 2nd Floor, Mumbai Samachar Marg, Fort, Mumbai - 400 023.
Phone No.: (022) 2218 7401, 22187104, Fax No. : (022) 2218 8550
E-AUCTION SALE NOTICE UNDER SARFAESI ACT 2002 “AS IS WHERE IS BASIS, AS IS WHAT IS BASIS”
through e-auction platform provided at the website https://www.baanknet.com

“APPENDIX-IV-A” [See proviso to rule 8 (6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest
(Enforcement) Rules, 2002.

NOTICE is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below
Described immovable property Mortgaged / Charged to the Secured Creditor, the Symbolic / Physical Possession of
which has been taken by the Authorized Officer of Indian Bank, Secured Creditor, will be sold on “AS ISWHERE IS ", “A
SISWHAT IS ”AND “WHAT E VER THERE IS ” on the date mention below for recovery as follows :-

DATE AND TIME OF E-AUCTION : 29.11.2025 From 11.00 AM to 04.00 PM =115 1T ETa e Ty W o TLe Yo 10 sV

Reserve Price

Earnest Money
Deposit (EMD)
Bid Incremental

Description of The
Sr. Property

No. With Property ID No.
(Status of Possession)

Name of The Borrower/ Branch Name
Guarantor/ Mortgagor

with Address

Amount of
Secured Debt

Contact Person:

Description of the Movable/Immovable Property

APPENDIX IV
[See Rule 8(1)]
[For immovable property]

Whereas,

The undersigned being the authorized officer of the Punjab National Bank, Armb
Thane, 3rd Floor, PNB Pragati Tower, Block-G, Bandra Kurla Complex, Bandra
East, Mumbai-400051, under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) and in
exercise of powers conferred under section 13(12) read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice dated 26-08-2025
Calling upon the Borrower(s)/ Guarantor(s)/ Mortgagor(s) Mr. Mohd. Sajed & Mrs
Shaista Parveen to repay the amount mentioned in the notice being Rs.
28,43,042.84/- (Rupees Twenty Eight Lakh Forty Three Thousand Forty Two
And Eighty Four Paise Only) as on 31-07-2025 within 60 days from the date of
receipt of the said notice with future interest and incidental charges w.e.f.01-08-2025.
The borrower having failed to repay the amount, notice is hereby given to the
borrower/ Guarantor and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred
under section 13(4) of the said Actread with rule 8and 9 of the said rule on this
10th Day of November of the year 2025.

The borrower/ Guarantor in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of the Punjab National Bank, Armb Thane, 3 rd Floor, PNB Pragati Tower,
Block-G, Bandra Kurla Complex, Bandra East, Mumbai -400051, for an amount
Rs. 28,43,042.84/- (Rupees twenty eight lakh forty three thousand forty two and
eighty four paise Only) as on 31-07-2025 plus interest and incidental expenses
incurred by bank w.e.f. 01/08/2025.

The borrower’s attention is invited to provisions of subsection (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

Flat No. 605, H Wing , Casa Aurelia Of Project “palava Aurelia” Kalyan Shil Road ,
Dombivali East, Village Khoni, Tal Kalyan, Dist Tahne - 421301

Place: Mumbai
Date: 10/11/2025

Sd/-
Authorised Officer
Punjab National Bank

SALE NOTICE

Area-822Sq.ft.

Owe Village, Kharghar Dist -

Amt.

House hold items at Flat No.
702, on the 7th Floor, A Wing
along with one Open Car| Sanjay Kumar
Parking Space in the|Flat No - 702, On The 7th CBD Belapur
building/project known as "Sai| Floor, AWing Along With One Branch
Crystals" on Plot No - 45,52, &| Open Car Parking Space In Rs. 52,620/-

? o : ? Branch Manager &
52-A, Sector 35-D, Owe Village, | The Building/Project Known . -
Kharghar Dist - Raigad, Navi| As "Sai Crystals" On Plot No - Rs. 72,78,225!- Rs. 6,000/- A:;'ﬂ%g:fg‘?"f‘f:;e_r
Mumbai Pin - 410210 Carpet| 45,52, & 52-A, Sector 35-D, Rs. 1,000/- 8981180949

Raigad, Navi Mumbai Pin -
410210.

Property Id No.
IDIBSANJAYFURN
(Physical Possession)
Inspection Date : 26.11.2025

Bidders are advised to visit the website https://www.baanknet.com of our e auction service provider PSB Alliance Pvt. Ltd. to
participate in online bid. For Technical Assistance Please call 8291220220. For Registration status and for EMD status please
email to support.baanknet@psballiance.com

For property details and photograph of the property and auction terms and conditions please visit: https://www.baanknet.com
and for clarifications related to this portal, please contact PSB Alliance Pvt. Ltd, Contact No. 8291220220.

Bidders are advised to use Property ID Number mentioned above while searching for the property in the website with
https://www.baanknet.com sal

Date: 12.11.2025 . . s
Place: Mumbai Indian Bank, Authorized Officer

(,’ ol db Canara Ban

STRESSED ASSETS MANAGEMENT BRANCH : Circle Office Building, 8th Floor, ‘B’
Wing, C-14, G-Block, Bandra-Kurla Complex, Bandra East, Mumbai- 400 051
Tele:- 022-26728782/8744/8771/8792/8799; email:- ch15550@canarabank.com

E-Auction Sale Notice for Sale of Immovable Properties under the
Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with provision to Rule 8 (6) & 9 of the Security
Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s)
and Guarantor(s) that the below described immovable properties mortgaged/
charged to the Secured Creditor, the possession of which has been taken by
the Authorized Officer of Canara Bank, will be sold on “As is where is”, “As is
what is”, and “Whatever there is” basis on 03.12.2025 for recovery of Rs.
423,83,23,692.62 (Rupees Four Hundred Twenty Three Crore Eighty Three
Lakh Twenty Three Thousands Six Hundred Ninety Two Rupees & Sixty Two
Paise Only as on 31.10.2025 plus interest and charges from 01.11.2025 till
the date of realization) due to Canara Bank from M/S.DELTA IRON & STEEL
COMPANY PVT LTD. and Mr. Akshay Jain,Mrs Rajshree A Jain,Mr. Dhanesh
Mehta and M/s | G Steel,M/s Chandor Engineering & Trading Co Pvt Ltd & M/s
Hyperplasma Fabricators Pvt Ltd.

Description of property

VASAI VIKAS SAHAKARI BANK LTD.
( Scheduled Bank )
Opp. Chimajiappa Ground, Near S.T Stand, Vasai (W), Palghar — 401 201
Tel No: 8591987974 email address : sandeep.Jadhav@vasaivikasbank.co.in

Flat No. 402, 4th floor ‘B’ Wing, Ansal Heights, Dr G M Bhosale Road, Opposite Old
Market, Worli Naka, Mumbai 400018 owned by Mrs Rajshree A Jain adm 1203 sq.ft
i..111.75 sq.mtr carpet area including the area of the balconies. Boundaries:- On or
towards North — Road On or towards South -BBD Chawl. On or towards East - Sri
Ram Compound On or towards West — Road

Reserve Price:- Rs.4,58,00,000/- | Earnest Money Deposit:- Rs. 45,80,000/-

PUBLIC NOTICE FOR AUCTION SALE OF IMMOVABLE PROPERTY

Auction sale notice for Sale of immovable Assets under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act (SARFAESI Act), 2002 read with proviso to Rule 8
(6) of Security Interest (Enforcement ) Rules,2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s)
that the below described immovable property and Machineries mortgaged /hypothecation charged to the
secured creditor, the constructive/ physical possession of which has been taken by the Authorised officer of
VASAI VIKAS SAHAKARI BANK LTD will be sold on “AS IS WHERE IS BASIS” & “AS IS WHAT IS BASIS” and
“WHATEVERTHEREIS”.

Auction will be conducted on Wednesday 17/12/2025 at 04.00 p.m..
Auction Venue : Head office —Vasai Vikas Sahakari Bank Ltd., Opp. Chimajiappa Ground,
Near S.T Stand, Vasai (W), Palghar — 401 201

The Earnest Money Deposit shall be deposited on or before 02.12.2025 upto 5.00 p.m.
Date of inspection of properties is 01.12.2025 with prior appointment with Authorized
Officer (Between 10.00 AM to 02.00 PM)

For further details Mr. Shakti Kumar Sharma, Authorized Officer/ Chief Manager, Canara
Bank, Stressed Assets Management Branch, Mumbai (Ph. No. 02226728744 Mob. No.
8655963492) or Mr. Dheerendra K Chaudhary, Sr Manager, (Ph. No.: 02226728795,Mob
N0.9891721657) E-mail id: cb15550@canarabank.com may be contacted during office
hours on any working day. The service provider Baanknet (M/s PSB Alliance Pvt. Ltd),
(Contact No. 7046612345/6354910172/8291220220/9892219848/8160205051, Email:
support/BAANKNET@psballiance.com/support.ebkray@procure247.com).

Date: 07.11.2025 AUTHORISED OFFICER

Place: Mumbai CANARA BANK, SAM BRANCH

NAMES OF DESCRIPTION TOTAL O/S RESERVE EMD DATE &
BORROWERS OF AS ON PRICE (Rs.) TIME OF
& MORTGAGED 31.10.2025 (Rs.) (Rs.) INSPECTION
GUARANTORS PROPERTY ( With future
interest )
borrower Row House 3, area
A Rs. 12/11/2025
M/s M. K. admeasuring 350 sq.fts
Enterprises ie. 32.50 sq.mtrs. built up 9,43,77,841 /- 35,00,000/- 3,50,000/- to
(Prop : & plotted area 12.27 sq. 16/12/2025
Mr. Manoj J mtrs And Row house 4, be.tween
agannath area admeasuring 315 10.22 am
Dube sq.fts ie. 29.28 sq. mitrs.

Y Built up & plotted area 51 04:00 p.m.
sqg.mtrs in building {W|_th prior
known as “ Shivam Row intimation
House Apartment” except
bearing S.no. 130, Plot Saturday and
no.6 area 289.70 sq.mtrs. Sunday)
situated at Gangapur,

Tal and Dist. Nashik.

Bid / Offer Form will be available alongwith terms and conditions of the auction of the property and
machineries from 12/11/2025 to 16/12/2025 upto 4.00 p.m. & the same will be submitted on or before
16/12/2025 at above mentioned address at Vasai (W) on payment of Bid application form fee of Rs.1,000/-
(non-refundable) in the form of Cash and EMD payment should be in the form of DD /Pay Order drawn in
favour of “VASAIVIKAS SAHAKARIBANKLTD”.

The purchaser shall bear the applicable stamp duties/ additional stamp duty/ transfer charges, fees and
also all the statutory /non-statutory dues, taxes, rates, assessment, Govt & Semi-Govt. taxes, SMC (local),
society maintenance/electricity outstanding dues if any and other charges, fees etc. in respect of the
auctioned property.

The possession of the Mortgaged Property mentioned above is with the Bank, who will hand over peaceful
& vacant possession to the successful bidder on compliance of above. All other expenses and statutory dues
relating to the auctioned property shall be borne by the successful purchaser before transferred of the said
property on the name of successful purchaser.

The Bank reserves its right to reject to any or all the offers without assigning any reason whatsoever.

STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT, 2002

The Borrowers / Guarantors & all other concerned parties hereinabove are hereby cautioned to close the loan
account before the date of Auction, failing which the Property will be auctioned and balance if any will be
recovered with interest and cost from you.

Sd/-

Date: 11.11.2025
Place: Mumbai, Maharashtra

Authorised Officer
Kotak Mahindra Bank Ltd,

Place: Vasai
Date :11/11/2025

AUTHORISED OFFICER,

Vasai Vikas Sahakari Bank Ltd

IN THE SUPREME COURT OF INDIA
EXTRA-ORDINARY APPELLATE JURISDICTION
SPECIAL LEAVE PETITION (CIVIL) Diary No. 39037 OF 2024
KIRTI AMOOLYA VAKIL AND ANOTHER ... Petitioner(s)/Appellant(s)
VERSUS

HICONS DEVELOPERS PVT. LTD. AND OTHERS
To,

1 HICONS DEVELOPERS PVT. LTD.,

B-201, LEO APARTMETNS (KOHINOOR NIWAS), 24TH ROAD,

KHAR (WEST), MUMBAI, PID: 260171/2025 FOR R[1] IN

MAHARASHTRA - 400052 DIARY NO. 39037/2024 (SEC IX)

THROUGH RESPONDENT NOS. 2 AND 3
2 RAFIQ NAZIR SHAIKH,

B-201, LEO APARTMETNS (KOHINOOR NIWAS), 24TH ROAD,

KHAR (WEST), MUMBAI, PID: 260172/2025 FOR R[2] IN

MAHARASHTRA - 400052 DIARY NO. 39037/2024 (SEC IX)
3 JUVERIA RAFIQ SHAIKH,

B-201, LEO APARTMETNS (KOHINOOR NIWAS), 24TH ROAD,

KHAR (WEST), MUMBAI, PID: 260173/2025 FOR R[3] IN

MAHARASHTRA - 400052 DIARY NO. 39037/2024 (SEC IX)

WHEREAS the Petition for Special Leave to Appeal with prayer for interim
relief along with applications for EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT, APPLICATION FILED INVOKING INHERENT &
DISPENSING POWER, CONDONATION OF DELAY IN REFILING / CURING
THE DEFECTS, SUBSTITUTED SERVICE filed in the Registry by Mr. PRAMIT
SAXENA, Advocate on behalf of the Petitioner(s) above named was listed for
hearing before this Court on 18th November, 2024, when the Court was
pleased to pass the following order:-

Leave to amend the special leave petition is granted.

The amendment be carried out within one week from today.

Issue notice, returnable in four weeks.

Dasti, in addition, is permitted.

In addition to the usual mode, liberty is granted to the petitioner to
serve notice through the Standing Counsel for the respondent/State.”
NOW, THEREFORE, TAKE NOTICE that the above petition with prayer
for interim will be posted for hearing before this Court in due course and you
may enter appearance before this Court either in person or through an advocate
on record of this Court duly appointed by you in that behalf within 30 days
from the date of service of notice.You may thereafter show cause to the Court
on the day that may subsequently be specified as to why delay in refiling SLP
be not condoned and Special Leave Petition and interim relief as prayed be
not granted and the resultant appeal be not allowed.

Take Further Notice that the prayer for interim relief after notice will also
be listed before the Court in due course.

You may file your affidavit in opposition to the petition as provided under
Rule 14(1) of Order XXI, S.C.R.2013 within 30 days from the date of receipt of
notice or not later than 2 weeks before the date appointed for hearing, whichever
be earlier, but shall do so only by setting out the grounds in opposition to the
questions of law or grounds set out in the SLPs and may produce such pleadings
and documents filed before the Court/Tribunal against whose order the SLP is
filed and shall also set out the grounds for not granting interim order or for
vacating interim order if already granted.

TAKE FURTHER NOTICE that if you fail to enter appearance as aforesaid,
no further notice shall be given to you even after the grant of special leave for
hearing of the resultant appeal and the matter above mentioned shall be
disposed of in your absence.

Dated :01st November, 2025

... Respondent(s)

aphoN=

ASSISTANT REGISTRAR
SUPREME COURT OF INDIA
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FORM G
CORRIGENDUM TO INVITATION FOR EXPRESSION OF INTEREST FOR
FURURE CORPORATE RESOURCES PRIVATE LIMITED OPERATING AS
INVESTMENT COMPANY AT MUMBAI, MAHARASHTRA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1 Name of the corporate debtor along with CIN | Future Corporate Resources Private Limited
No. CIN: U74140MH2007PTC175603

2 Address of the registered office Ground Floor, Shop No. 1, Laxmi Narayan

Stationary, Prem Nagar, Opp. Meghwadi,
Jogeshwari East, Mumbai - 400060,
Maharashtra

3 URL of website -

4. Details of place where majority of fixed assets | The Company was operating as group
are located investment company and was also engaged

in business activities of loyalty program,
media releases, and telecom talk-time.

For further details write an email to
irp.ferpl@aegisipe.com.

3 Installed capacity of main products/ services | The company is not operational.

6. Quantity and value of main products/ services | Nil
sold in last financial year

7 Number of employees/ workmen Nil

8. Further details including last available | Expression of Interest is being invited for all
financial statements (with schedules) of two | assets except the excluded assets of the
years, lists of creditors are available at URL: | Corporate Debtor in terms of Regulation

36A and Regulation 36B(6A) of the
Insolvency and Bankruptcy Board of India
(Insolvency ~ Resolution  Process  for
Corporate Persons) Regulations, 2016. For
further details, write an email to
irp.ferpl@aegisipe.com.

9. Eligibility for resolution applicants under | The resolution applicants must be eligible
section 25(2)(h) of the Code is available at | under Section 29A of the Insolvency and
URL: Bankruptcy Code, 2016.

For detailed EOI and eligibility criteria,
please write an email to
irp.ferpl@aegisipe.com.

10. | Last date for receipt of expression of interest | 10 December 2025

(Previously, 03 December 2025)

11. | Date of issue of provisional list of prospective | 13 December 2025
resolution applicants (Previously, 06 December 2025)

12. | Last date for submission of objections to | 18 December 2025
provisional list (Previously, 11 December 2025)

13. | Date of issue of final list of prospective | 20 December 2025
resolution applicants (Previously, 13 December 2025)

14. | Date of issue of information memorandum, | 20 December 2025
evaluation matrix and request for resolution | (Previously, 13 December 2025)
plans to prospective resolution applicants
Last date for submission of resolution plans 18 January 2026

(Previously, 12 January 2026)




16. | Process email id to submit Expression of | irp.ferpl@aegisipe.com
Interest

/ |P Regn. No. \
1BBIIPA-

Aegis Resolution Services Private Limited

through authorised signatory Avil Menezes

As Resolution Professional of Future Corporate Resources Private Limited
Registration No. IBBI/IPE-0118/IPA-1/2022-23/50041

Authorisation for Assignment valid till 30 June 2026

Address: 106, Kanakia Atrium 2, Cross Road ‘A,

Chakala MIDC, Andheri East, Mumbai — 400 093

Date: 07 December 2025
Email: irp.fcrpl@aegisipe.com, avil@caavil.com

Place: Mumbai




PUBLIC NOTICE

Notice is hereby given to the
general public that, the below
mentioned previous original
registered have been lost. Our
client Newrise Healthcare LLP
through Partners Dr. P. R.
SHAIKH & Dr. A. V. CHEWLE
has lodged a police compliant
regarding the loss of aforesaid
registered documents at Alibag

Police  Station vide Lost
property registration No.
1189/2025, on dated
01/12/2025.

Description of Property
Alibag M. C. Property No.
ALB000000584, Area 179.03
Sq.Mtrs. & Property No.
ALB000000583, Area 113.50
Sq.Mtrs., Constructed on N.A.
Survey No. 103/1/A/5, At Alibag
(Chendhare), Tal-Alibag, Dist-
Raigad.

The details are as under -

1. Sale Deed, dated 10/09/1990,

Dr. R. B. DHAMANKAR &

others AND Mr. B. V.
BOTHARE, Sr. No.
2667/1990.

2. Sale Deed, dated 22/01/1999
Dr. R. B. DHAMANKAR &

others AND Mr. C. B.
DHAMANKAR, Sr. No.
85/1999.

If any person finds the said
documents  or has any
information  regarding their
whereabouts, such person is
hereby requested to inform the
undersigned in writing within 7
(seven) days from the date of
publication of this notice.

Place : Alibag
Date : 06/12/2025
Sd/-

Adv. Mahesh Suhas Mhatre

Office : Ruturaj Plaza, Flat No.
1, Ground Floor, Shivaji

IN THE HIGH COURT OF
JUDICATURE AT MADRAS
ORDINARY ORIGINAL
JURISDICTION
C.S. (Comm. Div.) No. 214 of
2025, O.A No. 846 of 2025, A.
No. 4189 of 2025 and
A. No. 4680 of 2025

To,
M/s Hunnar Gold,
Mr. Tejas Lalit Soni
Mr. Hemendra Hiralal Jain
Please take notice that a civil suit
bearing C.S. (Comm. Div.) No.
214 of 2025has been filed before
the Hon’ble Madras High Court by
M/s Mehta Jewelry seeking a
direction to return the gold bars of
24 kt gold comprising 1006.84
grams or in the alternative the
market value of the gold bars of
1006.84 grams at the time of
realization and direction against
the Defendants to pay the costs
incurred by the Plaintiffs thus far
towards travel, accommodation,
follow ups, complaints filed before
the police officials, counsel fees
paid for such complaints and
other incidental expenses leading
up to the present suit proceeding
among other reliefs. Applications
number O.A. No. 846 of 2025, A.
No. 4189 of 2025 and A. No. 4680
of 2025 has also been filed along
with the above suit.
Please be informed that the said
suit along with the above
applicationsare posted for your
appearance before the Hon'ble
Madras High Court  on
17.12.2025. If you fail to appear
before the Hon’ble Court on the
date fixed or any other day when
the matter is listed either in
person or through any authorised
counsel, the matter will be
proceeded with and decided in
your absence.

M. S. Bharath
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o Retail Recovery Department, IDBI Bank Ltd, Rustomjee's
@ IDBI BANK 0-Zone, Shop No.7,Laxmi Singh Complex, Near Goregaon

Flyover,MTNL Office, Goregaon(W) Mumbai Pin : 400062

A

RULE 8(1)
POSSESSION NOTICE

(For Immovable Property)
Whereas

The undersigned being the authorised officer of IDBI Bank Limited under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54
0f 2002) and in exercise of the powers conferred under Section 13(12) read with rule 3 of
Security Interest (Enforcement) Rules, 2002 issued a demand notice calling upon the
following borrowers to repay the amount mentioned in the notice within 60 days from the
date of the receipt of the said notice. The borrowers having failed to repay the amount,
notice is hereby given to the borrowers and the public in general that the undersigned has
taken possession of the properties described in below table, in exercise of powers
conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security
Interest (Enforcement) Rules, 2002. The borrower’s attention is invited to provisions of sub
section (8) of section 13 of the Act, in respect of time available, to redeem the secured
assets.

The borrowers in particular and the public in general is hereby cautioned not to deal with
the properties and any dealings with the properties will be subject to the charge of IDBI
Bank Limited for an amount mentioned below and interest thereon.

BOI ~
Bank of India 8\
APPENDIX-IV
[See rule-8(1)]
POSSESSION NOTICE
(for Immovable/Movable property)

Annexure F

Whereas

The undersigned being the authorized officer of the BANK OF
INDIA under the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of
powers conferred under Section 13(2) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice dated
25.07.2025 calling upon the borrower M/s New Mipro Company to
repay the amount mentioned in the notice being Rs. 40,76,903.17 +
UCI and Other applicable charges (Contractual dues up to the
date of notice) (in words Rupees Forty Lakhs Seventy Six

Thousand Nine Hundred Three and Seventeen Paise) + UCI and
Other applicable charges (Contractual dues up to the date of
notice) within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby
given to the borrower and the public in general that the undersigned
has taken possession of the property described herein below in
exercise of powers conferred on him under sub-section (4) of section

13 of Act read with rule 8 of the Security Interest Enforcement) Rules,
2002 on this the 2nd day of December, 2025.

The borrower in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the BANK OF INDIA for an

Name Of The | Date Of |AmountClaimed| Date Of
Borrower / 13(2) InDemand | Symbolic | Address of Property
Guarantor | Notice Notice (Rs.) |Possession
Akshay 13.08.2025( 1,74,23,646/- | 04.12.2025 |1. Flat No 2201, 22" Floor,
Subhash Rishabh Villa, Near Haji
Mithabavkar Bapu Road, Malad East,
& Roshani Mumbai, Maharashtra-
Ramesh Shah 400097.
2. DeltaHouse, FlatNo 603,
6" Floor, B Wing, Ram
Mandir Road, Ghas Bazar,
Goregaon East, Mumbai,
Maharashtra - 400063.
) Sd/-
Place: Mumbai Authorised Officer,

Date: 04.12.2025 IDBI Bank Limited

amount Rs. 40,76,903.17 + UCI and Other applicable charges
(Contractual dues up to the date of notice) thereon.

The borrower's attention is invited to provisions of sub-section (8)

KRIA Law
Counsel for Plaintiff

Chowk, Near Gawade Optics,
Alibag, Raigad-402201

Court Room No. 4
IN THE COURT OF CITY CIVIL, BOMBAY AT BOMBAY
CHAMBER SUMMONS NO. 2658 OF 2025
ALONGWITH
LONG CAUSE SUIT NO. 5771 OF 2024
(Order V, Rule 20 (1-A) of C.P.C. For Paper Publication)
Plaint lodged on:  16.07.2024
Plaint admitted on: 12.08.2024
RULE 51,
SUMMONS to answer Plaint
Under section 27, 0.V.r.1,5,7
and 8 and O. VIII, r.9, of the Code
of Civil Procedure.

Noorali Dharamshi Panjwani ...Plaintiff
Versus
Yasmin Allauddin Panjwani & ors. ...Defendants

WHEREAS the above-named Plaintiff has filed a Plaint in this Hon'ble Court
against the Defendants named therein inter-alia praying for the following relief
amongst others, viz.: -

“This Hon'ble Court be pleased to pass a judgement and decree ordering and

declaring that the Release Deed dated 16" November, 2009 registered with the

office of the Sub-Registrar of Assurances at Bandra Mumbai bearing Registration

No. BDR13/9169 between the Plaintiff and Defendant No. 5 in their capacity as

Releasors and Late Allauddin Dharamshi Panjwani in his capacity as Releasee in

respect of suit property viz. plot of land admeasuring 750 sq mts. together with

structure/building standing thereon bearing C.T.S. No. 91, survey No. 24, Hissa No.

23 of Village Kirol Ghatkopar Mumbai — 400086 as also the Power of Attorney dated

24" April, 2001 utilized to register the said Release deed are null, void, illegal, bad in

law, inoperative and not binding on the Plaintiff and/or any other third party, being

without consideration and vitiated by fraud with a further direction/order to cancel the
same”.

“This Hon'ble Court in the alternative to the aforesaid prayers be pleased to order

and direct the Defendant No. 1 to 3 to jointly and/or severally pay to the Plaintiffs a

sum of Rs 3 crores as on 31" March, 2023 together with interest thereon at the rate of

12% p.a. or such other amount as this Hon'ble Court deems fit towards the Plaintiff's

share, right, title and/or interestin the suit property”.

(As per the Order dated 13-11-2025 passed by Ld. Judge presiding in Court Room

No. 04, H.H.J. Shri. A.K. Kale - Chamber Summons No. 2658 of 2025- Prayer (a) is

allowed) to issue Published Summons to Defendant Nos. 2, 3 and 5 as mentioned

below inthe above Suit: -

Def. No. 2. Aziz Allauddin Panjwani

residing atA/84, Yuwan Apartment Mount Mary Road,

Bandra (W), Mumbai-400050

Def. No. 3. Shirin Allauddin Panjwani

Alias Tina Allauddin Panjwani

residing atA/84, Yuwan Apartment, Mount Mary Road,

Bandra (W), Mumbai 400050

Def. No. 5. Amir Pyarali Panjwani

residing at FlatNo. 11, B Wing, 1% Floor, Yuwan Apartment,

MountMary Road, Bandra (W), Mumbai—400 050

Notice is hereby given to Defendant No. 2, 3 & 5in the above Suit that:

This suit will appear on the Board of the Court taking New Long Causes and will be

heard according to its priority in that Court but if postponed on the day fixed for

hearing will take its turnin the general list.

NOTE: Next date in this Suitis: 15.01.2026. Please check the status and next/further
date of this Suit on the official website of the City Civil & Sessions Court, Gr.
Bombay.

You are required to file a written statement of your Defence and serve a copy on

the Plaintiff within THIRTY DAYS from the service of this Published Summons upon

you, in default whereof, the suit will be set down to be heard as undefended and you
will be liable to have a decree or order passed against you.

You are hereby summoned to appear in this Court within 30 days from the date of

service of Published summons, in person, or by an Advocate, able to answer all

material questions relating to suit or who shall be accompanied by some person able
to answer all such questions to answer the above named Plaintiff, and as the suit is
fixed for the final disposal, you must produce all your witnesses and you are hereby
required to take notice that in default of your appearance, the suit will be heard and
determined in your absence; and you will bring with you any document in your
possession or power containing evidence relating to the merits of the Plaintiff's case
or upon which you intend to rely in support of your case and in particular for the

Plaintiff's the following documents:-

Given under my hand and the seal of this Hon'ble Court.

Dated this 21* day of November, 2025.

Sealer

for Registrar

City Civil Court, Bombay

Saiyed Sahil M. Nagamiya

Advocate for the Plaintiff.

204, 2" Floor Yusuf Building, Fort, Mumbai 400001,
Mob. No. 9769625662 sahiimsaiyed@gmail.com

Court Room No. 05

IN THE COURT OF CITY CIVIL AT DINDOSHI
MUMBAI
(BORIVALI DIVISION)
Comm. Sum. Suit No. 289 OF 2024

Bank of Baroda (e-Vijaya) )

A Bank Constituted under the Banking Companies acquisitionand )

transfer of Undertaking Act V, 1970 having its Branch office known )

as "Dahisar Branch "having address at Sai Leela CHS Ltd, Anand )

Nagar, Dahisar East, Mumbai, Maharashtra - 400068 )

Through Chief Manager- Mr. Saurabh Raj, Mob :- 8145311009 )

Email :- daheas@bankofbaroda.co.in )

Vis.

1. Mr. Rehan Abdul Rahim Khan

(Prop. M/s. Kaynaat Tours and Travels) Having office at, 701, Building

No. 05, Loknayak Nagar Co. Op. Hsg, Soc. Ltd.,) Juhu - Varsova Link

Road, Kapaswadi, Andheri (West), Mumbai - 400053

2. Ms, Kaynaat A. Khan

Residing at, Flat No. 1206, on 12th Floor, Pegasus Paranati Nagar

Co.0p. Hsg. Ltd., Near Mandir - Masjid, Varsova, Andheri (West),

Mumbai, Maharshtra - 400061 . Defendant

Take a note that this Hon'ble court will move before this ShriA. R. Kamble in court room no.

010n09.12.2025 at 11.00 am by the above-named defendants for the following relief.

a. By order and decree of this Hon'ble Court the defendants jointly or severally be directed
to pay the Plaintiff the sum of Rs. 10,19,629/- (Rupees Ten Lakh Nineteen Thousand
Six Hundred Twenty-Nine Only) till date of filing of suit including interest as per the
Particulars of claim hereto annexed and further the defendants be ordered to pay the
interest @ 14.40% per annum or as the court may fit, on the said sum from the date of
filing of the suit till realization of payment;

b. Such other and further reliefs as this Hon'ble Court may deem et and proper in the nature
and circumstances of the case;

c. Cost of this suit be provided for to the Plaintiff;

Given under my hand and the seal of this Hon'ble Court.

Dated this 04th day of September 2025

N For Registrar
Narendra Kumar Tiwari L ¥ .
Advocates for Plaintiff City Civil Court, Dindoshi
29, Dattani Trade Centre, Chandavarkar Road, Borivali (W), Mumbai-400092.
Mob. 9867635643

)
)
)
)
)
)
)
).

Sd/-

INDIAN OVERSEAS BANK

Mahim Branch
378, Sadhna, Lady Jamshedji Road, Mahim, Mumbai-400016

APPENDIX-IV
POSSESSION NOTICE
(For immovable property)
Rule 8 (1)
Whereas,
The undersigned being the Authorised Officer of Indian Overseas
Bank under the Securitisation and Reconstruction of Financial Asset
and Enforcement of Security Interest Act, 2002 and in exercise of
powers conferred under section 13(12) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued demand notice dated
15.03.2025 calling upon the Borrower : Mr. Santosh Ganesh Ugale
and Mrs. Bhagyashri Santosh Ugale to repay the amount mentioned
in the notice aggregating to Rs. 16,68,788.40/- (Rupees Sixteen Lakh
Sixty Eight Thousand Seven Hundred Eighty Eight and Paise
Forty Only) as on 13.03.2025 plus accrued interest/unrealized
interest at the contractual rate(s) together with incidental expenses,
costs, charges, etc. till the date of payment within 60 days from the
date of the notice.
The Borrower/Guarantors having failed to repay the amount, notice is
hereby given to the Borrower/Guarantors and the public in general that
the undersigned being the Authorized Officer of Indian Overseas Bank
has taken Possession of the property as described herein below in
exercise of powers conferred upon him under sub-section (4) of
Section 13 of the Act, read with rule 8 of the Security Interest
(Enforcement) rules, 2002 on this 3nd the day of December of the
year 2025.
The Borrowers/Guarantors in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with
such property will be subject to the charge of the Indian Overseas
Bank, Mahim Branch, 378, Sadhna, Lady Jamshedji Road, Mahim,

of section 13 of the Act, in respect of time available, to redeem the
secured assets.

Description of the Movable Property
All Part and Parcel of Shed and hypothecation of Plant &
Machinery (Milk Processing equipments) and Stock lying at Gat
No. 247/1 At Shilapur Post Odha Tal. & Dist. Nashik-422003.

NAME : Uttam Pandurang Thakare
DESIGNATION : Chief Manager &
Authorized Officer

Place : Pimpri Sayyad
Date : 02.12.2025

Form No. 3
[See Regulation-13 (1)(a)]

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector-30 A,
Vashi, Navi Mumbai-400703

Case No. : 0A/1509/2024

Summons under sub-section (4) of section 19 of the Act, read
with sub-rule (2A) of rule 5 of the Debt Recovery Tribunal
(Procedure) Rules, 1993.
Exh. No. : 13088
BANK OF INDIA
Vs

MOHAN BARU RAO KASABE
To,
(1) MOHAN BARU RAO KASABE
A/B Wadgaon Nashik Nashik, MAHARASHTRA-422003
Nashik, MAHARASHTRA-422003
(2) ARUN HIRAMAN BANDAVANE
BANDAWANE MALA, OLD AMBAD ROAD, SATPUR,
TAL. NASHIK, NASHIK, MAHARASHTRA-422012

SUMMONS

WHEREAS, OA/1509/2024 was listed before Hon'ble Presiding
Officer/ Registrar on 18/03/2025.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/notice
on the said Application under section 19(4) of the Act, (OA) filed
against you for recovery of debts of Rs. 6549394/- (application along
with copies of documents etc. annexed).
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under :-
(i) to show cause within thirty days of the service of summons as to
why relief prayed for should not be granted;
(ii) to disclose particulars of properties or assets other than properties
and assets specified by the applicant under serial number 3A of the
original application;
(iii) you are restrained from dealing with or disposing of secured assets
or such other assets and properties disclosed under serial number 3A
of the original application, pending hearing and disposal of the
application for attachment of properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in
the ordinary course of his business any of the assets over which
security interest is created and/or other assets and properties
specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;
(v) you shall be liable to account for the sale proceeds realised by sale
of secured assets or other assets and properties in the ordinary
course of business and deposit such sale proceeds in the account
maintained with the bank or financial institutions holding security
interest over such assets.
You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on
16/01/2026 at 10:30 A.M. failing which the application shall be heard
and decided in your absence.
For Paper Book follow the following Url :
https://cis.drt.gov.in/drtlive/paperbook.php?ri=2025245391126
Given under my hand and the seal of this Tribunal on this date :
26/11/2025.
Sd/-

Signature of the Officer Authorised to issue summons

Note : Strike out whichever is not applicable

www,freepressjournalin

FORM G
CORRIGENDUM TO INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CORPORATE RESOURCES PRIVATE LIMITED

OPERATING AS INVESTMENT COMPANY AT MUMBAI, MAHARASHTRA
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS
1. |Name of the corporate debtor |Future Corporate Resources Private Limited
along with CIN No. CIN: U74140MH2007PTC175603
2. |Address of the registered Ground Floor, Shop No. 1, Laxmi Narayan
office Stationary, Prem Nagar, Opp. Meghwadi,
Jogeshwari East, Mumbai - 400060, Maharashtra
3. |URL of website -
4. |Details of place where The Company was operating as group
majority of fixed assets are  |investment company and was also engaged in
located business activities of loyalty program, media
releases, and telecom talk-time.
For further details write an email to
irp.fcrpl@aegisipe.com.
The company is not operational.

5. |Installed capacity of main
products/ services

6. |Quantity and value of main
products/ services sold in last
financial year

7. |Number of employees/
workmen

8. |Further details including last
available financial statements
(with schedules) of two
years, lists of creditors are
available at URL:

Nil

Nil

Expression of Interest is being invited for all
assets except the excluded assets of the
Corporate Debtor in terms of Regulation 36A and
Regulation 36B(6A) of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations,
2016. For further details, write an email to
irp.fcrpl@aegisipe.com.

The resolution applicants must be eligible under
Section 29A of the Insolvency and Bankruptcy
Code, 2016.

For detailed EOI and eligibility criteria, please
write an email to irp.fcrpl@aegisipe.com.

10 December 2025

(Previously, 03 December 2025)

13 December 2025

(Previously, 06 December 2025)

9. |Eligibility for resolution
applicants under section
25(2)(h) of the Code is
available at URL:

10/Last date for receipt of
expression of interest
11.|Date of issue of provisional
list of prospective resolution
applicants

12[Last date for submission of
objections to provisional list
13 Date of issue of final list of
prospective resolution
applicants

14 |Date of issue of information
memorandum, evaluation
matrix and request for
resolution plans to
prospective resolution
applicants

|Last date for submission of
resolution plans
16/Process email id to submit
Expression of Interest

18 December 2025
(Previously, 11 December 2025)
20 December 2025
(Previously, 13 December 2025)

20 December 2025
(Previously, 13 December 2025)

o

18 January 2026
(Previously, 12 January 2026)
irp.ferpl@aegisipe.com

Aegis Resolution Services Private Limited
through authorised signatory Avil Menezes

of Future Corporat Private Limited
Registration No. IBBI/IPE-0118/1PA-1,/2022-23/50041
Authorisation for Assignment valid till 30 June 2026
Address: 106, Kanakia Atrium 2, Cross Road ‘A’,
Chakala MIDC, Andheri East, Mumbai - 400 093

Email: irp.ferpl gisipe.com, il.com

lution Prof

As R

Date: 07 December 2025
Place: Mumbai

FORM A
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulation, 2016
FOR THE ATTENTION OF THE CREDITORS OF M/s KRISHNA KANHAIYA MILK
PROCESSING PRIVATE LIMITED

RELEVANT PARTICULARS

N

M/s KRISHNA KANHAIYA MILK PROCESSING
PRIVATE LIMITED

Name of corporate debtor

2 |Date of incorporation of corporate |05.03.2014

debtor

3 |Authority under which the REGISTRAR OF COMPANIES- PUNE
corporate debtor is incorporated/

registered

4 |Corporate Identity No/Limited|U15400PN2014PTC150871
Liability Identification No. of]

corporate debtor

5 |Address of the registered office|Regd Office:- 21/1/1, Main Road Dhawalgaon,
and principal office (if any) of the| Shrigonda, Ahmednagar, Maharastra, India-413702
corporate debtor

6 |Insolvency commencement date|05.12.2025
in respect of the corporate debtor

7 |Estimated date of closure of insol-|03.06.2026 (180 days from the
vency resolution process t date)

insolvency

8 |Name and registration number of| KAMAL AGARWAL
the insolvency professional acting| IBBI/IPA-001/IP-P00868/2017-18/11466
as interim resolution professional

9 |Address and e-mail of the interim|487/27 SCHOOL ROAD, NEAR PEERAGARHI METRO
resolution professional, as regis-| STATION, NEW DELHI- 110087
tered with the Board e-mail:-advocate.kamal.aggl@gmail.com

10 |Address and e-mail to be used for|487/27 SCHOOL ROAD, NEAR PEERAGARHI METRO
correspondence with the interim| STATION, NEW DELHI- 110087

resolution professional e-mail:-cirp.kkmppl@gmail.com

Mob:- 9811138823

11 |Last date for submission of claims|19.12.2025

12 |Classes of creditors, if any, under|NA
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13 |Names of Insolvency Profession-|NA
als identified to act as Authorized
Representative of creditors in a
class (Three names for each class)

14 |(a) Relevant Forms and Web Link:-
(b) Details of authorized represen-| https:/ibbi.gov.infen/home/downloads
tatives are available at Physical Address - NA

Notice is hereby given that the Hon’ble National Company Law Tribunal Mumbai Bench-VI has
ordered the commencement of a corporate insolvency resolution process of M/s KRISHNA KANHAIYA
MILK PROCESSING PRIVATE LIMTED vide its order dated 05.12.2025 in CP(IB)/465[MB]/2025
The creditors of M/s KRISHNA KANHAIYA MILK PROCESSING PRIVATE LIMTED, are hereby|
called upon to submit their claims with proof on or before 19.12.2025 to the interim resolution|
professional at the address mentioned against entry no 10.

The financial creditors shall submit their claims with proof by electronic means only. All other|
creditors may submit their claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

(KAMAL AGARWAL)

Interim Resolution Professional
IBBI/IPA-001/IP-P00868/2017-18/11466)

Relevant forms for submission of claims may be downloaded from|
https://www.ibbi.gov.in/lhome/downloads Form B-Operational
Creditors, Form C-Financial Creditors, Form
D-Workman/Employee, Form F- other creditors.

Date:- 06/12/2025
Place:- New Delhi

Mumbai-400016 for an amount of Rs. 17,70,726.40/- (Rupees
Seventeen Lakhs Seventy Thousand Seven Hundred Twenty Six
and paise forty Only) as on 30.11.2025 plus accrued interest/
unrealized interest at the contractual rate(s) together with incidental
expenses, costs, charges, etc. till the date of final payment is made to
the Bank.

The borrower’s attention is invited to provisions of sub Sec 8 of Sec13
of the Act, in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
Flat No. 810, 8th Floor, Building No. B, Building & Project Known as
Shiv Sai Awas, Survey No. 5/1, 9 & 69/1/1, Near Chhatrapati Shivaji
Maharaj Stadium, Bhadwad & Govt. ITI Bhiwandi, Off Bhadwad Road,
Bhiwandi, Village Mouje Bhadwad, Taluka-Bhiwandi, District-Thane,
Maharashtra-421302. Property in the name of Mr. Santosh Ganesh

Ugale and Mrs. Bhagyashri Santosh Ugale

Date : 03.12.2025
Place : Mumbai

Authorised Officer
Indian Overseas Bank

dofel do <A Canara Bank

sl srafea ®icargz / REGIONAL OFFICE KOLHAPUR  Landline : 02312993544,

Karveer Nivasini Tower, 3rd Floor,
Near Zorba Hotel, Gavat Mandai
Road, Shahupuri, Kolhapur-416001.

E Mail-recoveryrosolapur @ canarabank.com

SALE NOTICE

E-Auction Sale Notice for Sale of Immovable
Properties under the Securitisation and
Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable property
mortgaged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Canara Bank (below mentioned respective
Branch), will be sold on "As is where is", "As is What is" and "Whatever there is" on 24.12.2025 for recovery of below mentioned amount due
to the respective Branch mentioned in the schedule below of Canara Bank with further interest and other expenses from the Borrowers as mentioned
in Schedule below. The details of Reserve Price of the property and the Earnest Money Deposit is also mentioned in the schedule below along with
brief details of the Borrowers respectively. The Earnest money Deposit shall be deposited on or before 23/12/2025 12:00 PM.

O SBI

State Bank of India Tel: 0222783 4451

Y HLC, BELAPUR (14677) CBD Belapur Railway Station Complex,
'HRE?IZI _\féa aa‘; Tower No.04, 5th Floor, CBD Belapur, Navi Mumbai - 400014,

Email : shi.14677@sbi.co.in

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described
immovable properties mortgaged/charged to the Secured Creditor, the physical possession of which has been taken by the
Authorised Officer of State Bank of India, the Secured Creditor, will be sold on “As is Where is”, As is What is” and
Whatever there is” basis on 08.01.2026 in between 11.00 am to 03.00 pm for the recovery of respective amount, due to the
State Bank of India (Secured Creditor) from the respective Borrower(s) and the Guarantor(s) as specified here under:

CORRIGENDUM
To Public Notice Published On 5.12.2025
NOTICE is hereby given that | am
investigating the title of Azad Nagar
Parshwanath Co-operative Housing Society
Limited having registration number
MUM/MHADB/HSG/(TC)/13099/2011-2012
of 21/10/2011 (hereinafter referred to as ‘the
said Society”) and registered office address
at A/59, Veera Desai, Azad Nagar, Andheri

Name of Total dues for Description of the Reserve Earnest Money |Date & Time for
Borr r r f bl rti Price Deposit inspection of
orrowe ecovery immovable properties (in Rs.) (EMD) (in Rs.) | the properties
Mr.Surendra Rs.19,88,048/- (Rupees|Flat No.202, 2nd Floor, “Shanti|Rs.57,56,000/-| Rs.5,75,600/- On
Singh & Geeta |Ninteen Lacs Eighty|Heights”, Situated At Land Bearing | (Rupees Fifty | (Rupees Five |06.01.2026
Malik Eight Thousand Forty|Plot No.55, Sector No.35, At Village | Seven Lacs | Lacs Seventy | 03.00 P.M
Eight Only) on|Kamothe, Nearby ICICI Bank, Panvel, Fifty Six Five Thousand|to 5.00 P.M
14.01.2019 and with|Navi Mumbai, Taluka Panvel, District| Thousand Six Hundred
further interest, costs|Raigad - 410209. Only) Only)
and expenses etc.|Admeasuring Built up area 609
thereon. Sq.ft. (56.5452 sq.mt.)
Possession: Physical

https://baanknet.com

and https://baanket.com

Date: 07.12.2025, Place: Panvel

The e-auction will be conducted through Bank's e—Auction service provider approved service M/s PS Alliance Private Limited
at their web portal https://baanknet.com. The interested bidders shall ensure that they get themselves registered on the e-
auction website and deposit earnest money in the virtual wallet created by service provider as per guidelines provided on

The interested bidders who require assistance in creating Login ID & Password, uploading data, submitting Bid documents,
Training/Demonstration, Terms & conditions on online Inter-se Bidding etc., may visit the website https://baanknet.com

For detailed terms and conditions of the sale, please refer to the link provided in State Bank of India, the Secured Creditor’s
website https://bank.sbi , www.sbi.co.in,and website https://sbi.co.in/web/sbi-in-the-news/auction -notices/sarfeasi-and-others

Statutory Notice under Rule 8(6) of the SARFAESI Act: This is also a notice to the Borrower/Guarantor of the above loan
under Rule 8(6) of the SARFAESI Act 2002 about holding of Auction for the sale of secured assets on above mentioned date.
Enquiry & Inspection: Resolution Agent: OM Enterprises (Mr. Sanjay Gadkar- 9892507818)

AUTHORISED OFFICER, STATE BANK OF INDIA

ATE OF AUCTION : 24.12.2025 (01:00 PM TO 03:00 PM)
LAST DATE FOR DEPOSIT OF EMD : 23.12.2025 (TILL 12:00 PM)

LOG ON TO BAANKNET.COM FOR DETAILS

SL. NAME OF THE RESERVE
NO. BRANCH DETAILS BORROWER DUE AMOUNT DESCRIPTION OF PROPERTY PRICE EMD
All that part and parcel of the
property consisting of Land &
Building, On Milkat No. 365, Unit
No. 02, Near Maruti Temple, at
KOLHAPUR SANE GURUJI Rs. 20,43,422.58 Kandalgaon, Tal. Karveer, Dist. Rs. Rs.
VASAHAT Branch, (RupeesTwenty Kolhapur-416013 11,90,00000 1,19,00000
Canara Bank, MR. BAJRANG Lakhs Forty Three Bounded: (Rupees (Rupees
1 Tel. No. 9481877427, MAHADEV Thousand Four ’ Eleven One Lakh
Mob. 7755926554  |GHODAKE Hundred Twenty ~ |On the North by : By Property of|| aups Ninety| Ninteen
and e-mail id Two and Fifty Chandrakant Atigare Thousand | Thousand
rb38940canarabank.com Eight Paise Only) |On the South by : By Road Only) Only)
On the East by : By property of
Dagadu Atigare
On the West by : By Unit No. 1 Milkat
No. 365

Date : 07.12.2025
Place : Kolhapur

For detailed terms and conditions of the sale please refer the link "E-Auction" provided in Canara Bank's website (www.canarabank.com) or may
contact above mentioned respective Branch Manager of Canara Bank on their Mobile No. and E-mail ID during office hours on any working day.

Sd/- MURUGESAN A
Authorised Officer, CANARA BANK

Pi1cICI Bank

successors, assigns and heirs).

SYMBOLIC POSSESSION NOTICE

Branch Office: ICICI Bank Ltd Office Number 201-B, 2nd Floor, Road No. 1
Plot No-B3, WIFI IT Park, Wagle Industrial Estate, Thane (West)- 400604

A Housing Loan Facility was granted, pursuant to a Loan Agreement entered into between ICICI Bank
Limited ('Secured Creditor', which includes its successors and assigns) and the Borrower(s)/ Co-
Borrower(s)/ Guarantor(s) mentioned below ('‘Borrower(s)', which includes his/ her/ their respective

The undersigned, being the Authorised Officer of the Secured Creditor (‘Authorised Officer') under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
('Act') and in exercise of the powers conferred under Section 13(12), read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002, ('Rules'), has issued Demand Notices under Section 13(2) of the Act,
calling upon the Borrower(s)/ Co-Borrower(s)/ Guarantor(s) mentioned below to repay the amount
payable, pursuant to the Loan Agreement and as mentioned specifically in the Demand Notices, within
60 days from the date of receipt of the said Notices.

As the Borrower(s)/ Co-Borrower(s)/ Guarantor(s), has/ have failed and neglected to repay the amount as
mentioned in the Demand Notices, a Notice is hereby issued to the Borrower(s)/ Co-Borrower(s)/ Guarantor(s)
and to the public in general, that the undersigned has taken Symbolic Possession of the properties described
below, in exercise of the powers conferred on him/ her under Section 13(4) of the Act, read with Rule 8 of the
Rules. The details, including the date of Symbolic Possession of the properties are mentioned below:

LBBSL00001193850

Sr. Name of the Description of Property/ Date of Demand | Name
No/ Borrower/Loan Date of Symbolic Possession Notice/ Amount in of
Account Number Demand Notice (Rs)| Branch
1-|Sharda Murari Property 1 - Plot No. 4/2 G.P. No-4/2, Gate No June 17,2016 Bhusa-
Tekade & Murari 518, Kumbhar Wada, Muktainagar, Edalabad Rs. wal
Tulshiram Tekade- [425306. Property 2 Plot No. 3/2, G.P. No-3/ 2, 2,97,139.00/-

Gate No. 518, Kumbhar Wada, Muktainagar,
Edalabad- 425306./ December 01, 2025

Date: December 06, 2025,
\Pluce: Edalabad

The Borrower(s)/ Co-Borrower(s)/ Guarantor(s) is/ are hereby given a 30 day notice to repay the amount.
Otherwise, the mortgaged properties will be sold on the expiry of the 30 day period, from the date of publication
of this Notice, as per the provisions under Rules 8 and 9 of the Security Interest (Enforcement) Rules, 2002.

Sincerely Authorised Officer,
Secured Creditor

West, Mumbai 400 053, with regards to the
Society’s Property more particularly
described in the Schedule hereunder written.
All person/s or party/ies having any claim in
respect of the said Property or any part
thereof, by way of grant of any rights, under
any kind of agreement, arrangement, writing,
sale, exchange, mortgage, charge, lien, lease,
tenancy, trust, maintenance, inheritance,
user, possession, license or contract or any
agreement/arrangement, decree or order of
any court of law, lis pendens, attachment,
reservation, development rights or any
liability or commitment or demand of any
nature whatsoever or otherwise howsoever
are hereby requested to make the same
known in writing along with complete
documentary evidence/s to the undersigned,
having his office address at Vizad Business
Centre, 2nd Floor, Birla Mansion, 134
Nagindas Master Road, Next to Commerce
House, Fort, Mumbai 400 001 within 14
(Fourteen) days from the date of publication
hereof, failing which, the claims (if any) of
such person/s or partyfies, shall be deemed
to have been waived and/or abandoned and
for relinquished and/or given up and shall be
completely ignored.

THE SCHEDULE ABOVE REFERRED TO
(Description of the said Property)

ALL THOSE pieces and parcels of the said
Property being, a leasehold plot of MHADA
admeasuring 408.34 square metres as per
Indenture of Lease dated 29th October, 2012
and pursuant to the demarcation of the Azad
Nagar Layout carried out by MHADA and
defined by existing physical boundaries to the
plot in possession of the Society, presently
admeasuring 611.84 square metres, bearing
CTS No. 838 (part) (mentioned in the lease
deed executed with MHADA as 183 (part) of
Village Ambivali, Taluka: Andheri in the
Registration District and Sub District of
Mumbai and Mumbai Suburban, along with
a building standing thereon constructed by
MHADA in the Azad Nagar Layout, numbered
as A-59, comprising of 8 (Eight) units, bearing
numbers 1209 to 1216 in ground plus three
upper floors, situated at Veera Desai Road,
Andheri (W), Mumbai 400 053. The building
was constructed by MHADA in the year 1969.
The said Plot is bounded as follows
that is to say:

On the North by: OB7 Plot

On the South by: Building known
Sambhav House

On the East by: Veera Desai Road

On the West by: Building Number 67

Dated this the 4th day of December 2025
Sd/-
DIWAKAR V GOND
Advocate High Court Bombay
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